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Coram : Hon'tbla ¥r. T. L. V=rma, flambhareJ
Hon'hls Wr. 2. 5.Baweja,Member -A

0.ALNo., 831 of 18082,

Unibn of Intia throcch Gansral idanacsr,
Morith orn Railway, Barods Hous?, Hew Delhi
and| DLF.C, DR Ofice, M, Railway, Allahabad,

vee . Aorldcant,

(TR0 GH S=1 5.F.Acarval)

Yarsus -

1. Achanbay lel s/alste Nalwant Sinch,
2y . Head Trollyman Undor Fuoul. N, daileay,

Maincuri, presant 3ddraess r/fo. villaoe

Nagala Dharan, Fost Qffic> Hharol Dig 1 .Malnpurid
3 b ] H]

C/o. R.3.didsra, ncs/a, K, Kaserl Maeari, FO GIB

lagar, District Allahabad

5. Prascribsd Avthorif- unjer the Faymant of
vages Act (DIC) at Allahabad.

....Respondents

(THRC 7H Skl ANAND KL5AAR )

0 R_D_: i (oral)

vr. T. L. Varma, lMamber-J)

This aprlication has been filed for
satt ing aside award 1ated 3C,2.1902 passad in

Ilw, Cage No, = of 1001 by tho Frescribed Authority

o)




-

under the Paymant of Wages Act., The Hon'ble
Suprama Court in a racent dscision in K. F.
Gupts Vs. Controller, Printine & stationery,
rarort2d in J.T. 1005(7) S.C. Fane 522 hag hal" that
jurdsdiction of District Judae under Ssction 17 of
the| Paymont of "aso2s Act has not besn axcluded by
Section 28 of thae Administrative Tribunals Act,1985,
In that visv of tha matter, this Tribunal has no
jurisﬂiqtion to antertain the app’'ication under
Sectinn 10 anainst an award given by Faysent of
Mages Authority without ramedv avallable under
Saction 17 of tha Payment of Yages Act, having

nean exhausted. In that view of ths matter, this

arv|lication is not maintain=sbls and th=s sama 1is

dismissed accordinaly.

2. Tha applicant, may, if advisad, file an

aprieal bafors the aprropriate forum., Thare vill be

& &%wjy | %u\

Dt/- Allzhahad Oct. 4,1996

no orders as to cost.

(panday)




